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aside lightly because there are several points 
in the statement which have been published in 
the press today with as many new dimensions 
and these dimensions, my party feeis, have 
brought in a qualitative change in the situation 
and the Government should rise equal to the 
occasion This is not the time tb discuss these 
things in detail. But the statement issued by 
the Panthic Committee, whoever they may be, 
four, five, ten or one hundred fifty, it only 
reflects a particular way of thinking by a 
section of our people. It has got many 
implications and ramifications; ramifications 
international and rami-fictions internal. 
External ramification is this that they want 
recognition from certain Governments abroad, 
the United States of America, the United 
Kingdom and they have specifically 
mentioned, they seek the recognition of the 
United Nations. I think the Home Minister 
will agree with me, or I do not know whether 
he knows, but I suppose he knows it, that 
some time ago a representation was sent to the 
United Nations in which they have demanded 
that a particular community in India has not 
got a sense of security in this country. They 
wanted to internationalise that issue by that 
approach. Therefore, it indicates that there are 
many ramifications and it also reflects a 
hidden strategy within the country. It is not the 
time to discuss that thing. But I am sorry to 
note that the Government on many occasions 
earlier had admitted the involvement of the 
foreign powers in this matter. It is obvious 
because even in Government documents these 
things are mentioned. Now, in this context, 
what I feel is that greater attention is to be 
concentrated on the involvement of the 
external forces in this matter, particularly on 
our attitude or stand taken against the United 
States of America for its blatant aggression on 
Libya. There has been a great change in the 
attitude of the Imperialist powers towards our 
country. Now, I want to know specifically for 
clarification, so lar as our Party's stand is 
concerned, 

and our attitude is concerned, it is quite clear 
that we are second to none in defending the 
unity and integrity of our country. We are to 
make sustained efforts to isolate the 
extremists from the broad Sikh masses. We 
are to support all efforts made by the Barnala 
Government in Punjab to meet this situation. 
And the Congress Parly being the largest 
opposition party there in Punjab legislative 
Assembly, will have to review their attitude 
towards the Barnala Government. It is not the 
time to pull the rug from the feet of Barnala 
Government. (Interruptions). Yes, even today 
some of your Members, some of the 
Congressmen in Punjab have criticised the 
Barnala Government. (Interruptions). You do 
criticise. Carry on. You continue the way you 
are doing. (Interruptions) . 

THE MINISTER OF STATE IN THE 
DEPARTMENT) OF CIVIL AVIATION 
(SHRI JAGDISH TYTLER): You make a 
statement and you want us to believe it. 

SHRI CHITTA BASU; Carry on and be 
happy. 

SHRI JAGDISH TYTLER: Sir, he is  
again  trying to mislead. 

SHRI CHITTA BASU: I am not 
misleading. 

MR. DEPUTY CHAIRMAN: You were 
asking the question, you ask that. 

SHRI CHITTA BASU: It is not the time to 
draw" the rug from the fat of the Barnala 
Government. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INTERNAL SECURITY 
(SHRI ARUN NEHRU): Sir. I would like to 
clarify. Sir, we have stated many a time that 
we are giving full support to the Barnala 
Government. But we cannot stop individual 
Members oi the Congress (I) if there is any 
matter in regard te 
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[Shri Arun Nehru] law and order.    You 
do not expect people just to keep quiet.    
They will behave in the same manner. 

SHRI CHITTA BASU: I have simply said.     
Don't do that. 

MR. DEPUTY CHAIRMAN: You don't 
have to repeat what you said. 

SHRI DARBARA SINGH (Punjab): A few 
days back, one Congress-I MLA was killed. 
You mean we should remain quiet? 

SHRI ARUN NEHRU: At the moment we 
are supporting them; he is suggesting we 
should oppose; I am not clear. 

SHRI CHITTA BASU: I do not know what 
made you rise up. I say this should be the 
approach, there should not be any other 
approach. It is not merely a question of law 
and order, it is a political question also and the 
Government at the Centre and the 
Government in Punjab taken shape in Punjab 
today. (Time issue. We have to mobilise the 
entire people of the country, not only of 
Punjab, not only the Hindus, not only the 
Sikhs, but the entire people of our country in 
defence cf national unity and integrity, arising 
out of this particular situation which has taken 
shape in Punjab today. CTime bell rings) 

Lastly, what I want to know from the 
Government is, what specific steps the 
Government proposes to take in the  matter  of 
educating  the  people in the country regarding 
the Involvement of the foreign powers in these 
affairs.     Does the Government propose to bring 
out certain documents, some documentary proof, 
so that we can educate our people that here are 
the    main    enemies?    We    have    to isolate 
them from the broad masses of our country. 
Would the Government take that kind of 
approach?    Would the Government take some 
diplomatic offensive against those foreign 
powers 

who  are creating a situation which is 
dangerous for our country? 

SHRI S. W. DHABE: Sir, if this thing had 
happened in any other country, the home 
Minister of that country would have resigned. 
But I don't think the Home Minister should 
resign, because he is in temporary charge. 

The position is so clear.   The statement in 
the 'Indian Express' says that "The  Panthic  
committee  which,  was set : up    at    the    
Damdami    Taksal sponsored Sarbat Khalsa on 
January 26. 1986 at the Akal Takht to run the 
relieious and political affairs  of the Sikh panth, 
said the foundation    of 'Khalistan'   was,   in  
fact,   laid   down at  4.22   a.m.   on  June  4,   
1984."    If this is the position which they have 
announced,    the     Government    was aware of 
their intentions of carrying on Khalistan 
campaign in the State for at least two years.    
But the Government has taken no steps to. clear 
them off from Punjab or to see that they   are   
isolated   from   the  people. When the 
Operation Blue Star took place, the Golden 
Temple was cleared of the extremists and also 
the arms were seized, nothing was left there. I 
would like to know from the Home Minister 
how is it that they have been able to enter 
Amritsar Temple. One report of the  press says  
that    they have got 30 Sten guns ahd ammuni-
tion.    Is it not the responsibility of the Home 
Minister to tell this House —that is my first 
question—how    is it that when the Temple was 
cleared of the extremists    and    arms    were 
seized, these people have again entered and    
the   proclaimed offenders have set up their 
office and have also hoisted their flag?   What is 
the position?   How did they enter the Golden 
Temple and at what time? 

Now my second question. It has been 
stated that declaration was made by a small 
committee there, and some of them are 
proclaimed offenders. Is the Government not 
bound by law to arrest them? Where is the 
difficulty? Under what law you  are prevented 
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from arresting proclaimed offenders who are 
staying in the Golden Temple? What action 
has been taken? Why are the Punjab 
Government and the Central Government 
keeping quiet over the matter? Sir, it. cannot 
be said that the matter is not serious, that a 
handful of people have done 

i this and that there was no need for the Home 
Minister of the country to make much a do 
about it. It cannot be said that the Government 
has become panicky simply because some 
four or five people have made the statement, 
that they have said, they ill hoist the Khalistan 
flag on the Red Fort. The fact that the Home 
Minister of the country has made a statement 
on tliis shows that the matter should be taken 
seriously by both the Houses, this House and 
the 

. other ouse. I have no doubt about it. All of us 
are behind the Government in this, in 
preserving the sovereignty, unity and integrity 
of the country. But the Government, on its 
part, should also take steps in 'this regard. I 
fully endorse what Mr. Advani has said. 
Instead of making a statement here, you 
should take action. You should isolate rhe ex-
tremists. The Punjab Chief Minister has made 
a very important statement. The Punjab 
Accord and the subsequent elections have 
helped, to some extent, in isolating the 
extremists. Therefore, the question is, why the 
Punjab Accord has not been implemented 
fully? Why Chandigarh has not been given to 
Punjab? Why the territorial issue is allowed to 
linger on, without any attempt being made to 
solve it? The delay only gives an opportunity 
and an excuse to the extremists to say that the 
moderates have no influence with the Central 
Government. Sir, as I asked earlier, how many 
arms are there in the Golden Temple, 
Amritsar, with the extremists, what is their 
nnmber and what action the Government 
propose to take to protect the sovereignty, 
unity and integrity of the country? 

MR.   DEPUTY  CHAIRMAN:    The 
Home Minister please. 

SHRI SUSHIL CHAND MOHUNTA: Sir, 
I have given my name for seeking 
clarification. 

MR. DEPUTY CHAIRMAN: No. It is not 
possible.    It is not permitted. 

SHRI GHULAM RASOOL MATTO 
(Jammu and Kashmir): Mr. Deputy 
Chairman, Sir,... 

SHRI SUSHIL CHAND MOHUNTA: Sir, 
the convention in the House has been, any 
Member can seek clarification. 

MR. DEPUTY CHAIRMAN: That is true. 
But it was decided by the Chairman. The list 
is before me. I cannot agree. The Home 
Minister please. 

SHRI GHULAM RASOOL MATTO: Sir, 
only half a minute for my party. 

SHRI SUSHIL CHAND MOHUNTA: Sir, 
I seek your protection. I have a right to seek 
clarification, more particularly because I 
come from a neighbouring State.   
(Interruptions) 

MR. DEPUTY CHAIRMAN: When the 
Leaders of parties met the Chairman and 
discussed this matter, it was decided that the 
Leaders of parties will speak. The list was 
prepared accordingly and I called one by one 
the name| in the list. I cannot agree. I cannot 
allow anybody else. The Home Ministtr. 

SHRI P. V. NARASIMHA RAO: Sir. I am 
thankful to the hon. Members for their 
speeches. In fact, I agree, there was no need 
for a statement The statement from the 
Government on a matter like this should have 
been in the shape of action. 

SHRI VIRENDRA VERMA: Correct. 

SHRI P. V. NARASIMHA RAO: But 
you don't do actions in Parliament. Actions 
are elsewhere. It ean only be a statement here. 
I would like to assure hon. Members that we    
fully 
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[Shri P.   V.  Narasimha Rao] 
appreciate and share the concern which they 
have expressed. Government shares it. 
Yesterday, this became known  to  us  in the    
evening. 

SHRi JASWANT SINGH;   At what 
time? j 

SHRI P. V. NARASIMHA RAO; In the 
afternoon. 

SHRI JASWANT SINGH; At what time 
in the afternoon? 

SHRI P. V. NARASIMHA RAO: About 5 
P.M. (Interruption) lt is not 48 hours. Sir, the 
Punjab Chief Minister was here. We were al] 
in a meeting in the Vigyan Bhavan. I am sure, 
he came to know of it only when we came to 
know of it. The whole night, he was busy 
giving orders, instructions. The same night he 
flew. As we are getting reports, I would like 
to say that all the concerns expressed by the 
hon. Members have been taken care of, are 
being taken care of. There is no question of 
any complacency in this. It is a grave matter. 
In fact, we have taken it as a grave matter in 
spite of the risk of giving a minuscule group a 
disproportionate importance, we thought it is 
better to err on this side rather than on the 
other side. So, I would like to assure the hon. 
Members that we will keep them informed of 
what is happening. May be since you wanted 
the statement right now I made it, I was ready 
wich it. So, I made the statement in as few 
words as possible and as categorically as I 
could make it. Now, please bear with me. We 
know, to some extent there may be a little 
variation but I could assure you that we know 
the facts. The law and order authorities know 
how many are there, how much arms and 
ammunition are there. Let us depend on them 
to deal with the situation. 

SHRl SUSHIL CHAND MOHUNTA;    
For how long? 

SHRi P. V. NARASIMHA RAO; As long 
as it is needed. I would like to remind the 
Members of the meeting of the National 
Integration Council in which this very matter 
was raised by almost every member. There 
was an appeal to Mr. Barnala. Everyone 
urged on him to take whatever action is 
needed and perhaps we have not forgotten his 
response. He agreed to everything but said 
that that part of it has to be left to him. And 
that was the right thing to do. There is no-
point in our looking over his shoulder every 
minute. That is why I would like to say that 
everything is being taken care of, as it ought 
to be, and we will be in touch with Parliament 
naturally. We will be actually ia touch with 
what is happening there. My colleague here is 
feeling restless. I am keeping him here against 
his wish, in the sense that he has to be 
elsewhere. So, I would like to inform! you 
that everything is being taken care of and we 
will keep you informed. 

SHRI MAHENDRA MOHAN MISHRA 
(Bihar): Wish you good luck. 

MR. DEPUTY CHAIRMAN: We adjourn 
for 30 minutes. The House stands  adjourned 
up to  3.00  o'clock. 

The House then adjourned for 
lunch at twenty-eight minutes past 
two of the clock. 

3-00 P.M. 

The House reassembled after lunch at three 
minutes past three of the clock, Mr. Deputy 
Chairman in the Chair. 
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DISCUSSION ON    IHE    WORKING OF 
THE MINISTRY OF   LABOUR— Contd. 

SHRI VITHALRAO MADHAVRAO 
JADHAV; Sir, I was speaking about the 
irrigation projects. If more funds are given 
for these irrigation projects, there will be 
more potential for the Rural Employment 
Programme. 

Our Government has started so many good 
schemes to employ the labour—qualified and 
non-qualified. Government has also started an 
Apprentice Training Scheme under the 
Apprenticeship Act, 1961 as amended in 
1973. Against 1,89,000 trade apprentice seats 
located jn 13325 establishments covered, the 
apprentice personnel were 1,34,700. Against 
the 25,931 seats located for the graduates and 
technician apprentices, 12,427 apprentices 
were undergoing training by the end of 
December, 1985. This includes the 
apprentices belonging to the scheduled castes 
and scheduled tribes, minorities, physically 
handicapped, women etc. Stiil We find certain 
drawbacks in this. We could not fill up the 
percentage of scheduled taste and scheduled 
tribe reservations which were given to them. 1 
request the hon. Minister to look into this 
matter. The scheduled castes and scheduled 
tribes should be given equal representation 
admissible to them as per rules. Sir, the 
second largest force or labour is the con-
struction labour. Construction industry is a 
very big industry. Some time ago, in this 
House Mr. Kalyanasundaram brought one 
non-official Bill with regard to the welfare of 
construction labour. More than two crore 
people are engaged in construction work as 
construction workers and they are very lowly 
paid. The contractors are taking away the 
cream of profits. I request the honourable 
Labour Minister to have some legislation or 
rule whereby the construction labour should 
be highly paid. 

Another important thing is, the cystem of 
bonded labour is a curse on 

tne nation, lt is a big evil. Our Ministry has 
taken very serious step^ to release and 
rehabilitate the bonded labour. There were a 
total of 1,93,197 bonded labourers identified 
by the different States and out of them, 
1,46,230 have been rehabilitated. Sir, it is a 
shame on all of us. Of course, Karnataka and 
Andhra are the highest in respect of bonded 
labour. Karnataka is having 62,689 bonded 
labourers while Andhra is having 61,346. Of 
course, there are other progressive States like 
Gujarat. Gujarat had only 61 bonded labourers 
out cf whom 38 have been rehabilitated. 

MR. DEPUTY CHAIRMAN. Mr. Jadhav, 
you must try to conclude because already 
you have taken a lot of 
time.  

SHRI VITHALRAO MADHAVRAO 
JADHAV; But during my speech there were 
a lot of interruptions. But I will conclude. 

Sir, now I come to some problems being 
faced by mY State of Maharashtra. You may 
have read in the newspapers that the Empress 
Mills, which is the oldest textile mill of 
Nagpur, belongs to the Tata Group. Actually, 
the industrial establishment of the Tata Group 
was started with the Empress Mills itself. But 
when they found that with its age-old 
machinery it is not profitable to run it, they 
have now taken a decision to close down that 
mill. Due to that thousands of workers will be 
unemployed and they will be starving. The 
Chief Minister of Maharashtra is trying very 
hard to convince the Tata Group by saying that 
since they started their industrial empire with 
this very Biil] in Nagpur, they should not keep 
it closed. But he is not able to convince them. 
Therefore, Sir, through you, I would request 
that the Government of Maharashtra or the 
Government of India should take it under the 
NTC so that the lafcour °f tho mill does not 
suffer. 



 

[Shri Vithalrao Madhavrao Jadhav] 
Only one more point and I will conclude. 

There are more than 123 textile mills under the 
NTC in this country but there is disparity in 
the matter oi payment of allowances to them. 
Whatever allowances are paid in Uttar Pradesh 
or in Bombay and so many other areas are not 
uniform. There is a difference in the allowance 
paid to the NTC workers in Marathwada. The 
difference is Rs. 70 to 75. A delegation has 
met the Textiles Minister, Mr. Khurshed Alam 
Khan some one month back and they showed 
him the disparity. The bureaucrats or officials 
are denying the just claims of the NTC 
workers to get allowances equal with other 
NTC workers. They are putting some hurdles 
saying it is not feasible, this and that. I request 
the honourable Labour Minister to g0 into the 
details and remove the dispraity and see that 
uniform allowances are paid to the NTC 
workers, whether they are in Maharashtra or 
Andhra, Kerala or Delhi or Uttar Pradesh. 

With  these few  words, Sir, I conclude. 
Thank you very much. 

SHRI     GURUDAS     DAS     GUPTA 
(West Bengal):    Mr. Chairperson, Sir, at the 
beginning    let rne     draw the notice  of  our  
Labour  Minister 1o  an alarming fact.   The 
Seven lakh    coal workers of the country who 
had been on strike for one day on 9th of last 
month  at  the call  of  all  the     trade unions   
including   that   which   belongs t0   his  party  
are  being  penalized  by the  authorities—I  do 
not  know whether with  the blessings  of  the  
Government—in   that   the   workers    will 
have  to  lose  nine   days'      wages   for having 
participated in one day's illegal  strike.    It 
seems  the  authorities, whoever they may be, 
the Coal India or  the Minister  0f Energy, have 
Sectored a war on the coal miners.    If the 
situation is such, I am constrained to  say,  Sir,  
the situation is bound  to be reflected in the 
production of coal which   ultimately   shali   
also  have   it? repercussion  on the    production      
of 

power and energy of this country. And the 
deficit of power or the consequences on power 
is bound to affect the industrialisation of the 
country. Therefore, this vital sector should not 
be allowed to become a victim of the whim of 
the bureaucrats. 

I do not know who. And the order that has 
been given is atrocious. Therefore, it wili be 
quite appropriate at this time if at the 
beginning I make a fervent appeal to the 
young and dynamic Labour Minister how at 
present in office. I do not know how long he 
will be there because there is always a tali, 
again a talk, of his replacement, by someone 
connected with the INTUC, Mr. Ramanujam 
and all that. If still he is there, I should expect 
some dynamic step. At the beginning I request 
him to look into the matter and see that such 
atrocious order of wage cut t0 the extent of 
eight days is not carried out for observing the 
strike which in the opinion of the authorities is 
illegal. Coming to the discussion «n Labour, 
Sir, let me narrate two of my experiences. 
When Mr. Anjaiah was in  office,  I  
approached  him. 

MR. DEPUTV CHAIRMAN: The time 
allotted to your party is six minutes, don't 
forget. 

SHRI GURUDAS DAS GUPTA: You should 
allow some more time. You have always been 
generous. And such an empty House. It is, of 
course, very disturbing to speak in a House 
way, I would like your indulgence, Sir. 

SHRI GHULAM RASOOL MATTO 
CJammu and Kashmir): The hon. Deputy 
Chairman was not kind to me today. 

SHRI GURUDAS DAS GUPTA: He wil] 
be kind, I am quite sure. Anyway, Sir, it must 
be excluded from  my time. 

I had the occasion to request Mr. Anjaiah 
when he was the Labour Minister that he 
should call a meeting 
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*>f the representatives of the SAIL, Steel 
Authority of India, and the representatives of a 
steel unit in Durgapur because some sort of 
tool-down strike was going on. Mr. Anjaiah at 
the beginning agreed. Then, subsequently, he 
asked me to meet the Steel Minister to get the 
clearance. Since the clearance from the SteeX 
Ministry was not available, the Labour 
Minister could not pick up the courage to call 
a meeting even by the labour Department to 
discuss the situation arising out of the tool-
down st like, affecting production, going on 
ft)r three weeks. 

After Mr. Anjaiah had left and out-new and 
dynamic, young Labour Minister had taken 
over, I had approached him one day to discuss 
with him the problem on account of an order 
that was given by the authorities of the United 
Bank of lndia evicting the union officers from 
the premises of the Bank. The hon. Ministe.- 
politely toid me whether I had met   the   
Finance  Minister. 
[
toid Um I had not met him and I had conie to 
the Labour Minister. I thought clearance of the 
Finance Minister was necessary in order even 
to call a meeting regarding this episode. 

I am narrating this experience because in my 
opinion this is the limitation of the Labour 
Department. Tlie Labour Department ean act 
to the extent the employer Ministry agrees it to 
act. Since the Government of India is the 
biggest employer, therefore, our Labour " 
Minister and the Labour Ministry looking alter 
the welfare of the workers only act to the 
extent the other Ministers would like him to 
act. This is not an in-dapendent Ministry, this 
is a dependent Ministrv. I do not call him a 
bonder Minister. But at least I call not an 
independent Minister. That i3 the paradox of 
the whole situation of the labour relations of 
this country. 

Sir, going back, I should tell you that 
everyone agrees that the atrocities on the 
Harijans are increasing. I can give you many 
statistics. Just to give you one example, 
between July and December, 1985, 4,031 cases 
of atrocities had taken place in Madhya 
Pradesh; in U.P. 2,245 cases, Rajasthan 802 
cases. You may ask me why I am raising the 
question in the discussion on Labour, not in 
that of the Home Ministry. The reason is 
simple. The atrocities on Harijans, weaker 
sections and Adivasis is a Part and parcel of the 
repression that has been let loose on 
agricultural workers, who are fighting for 
minimum wages. Since there has been an 
awakening in the agricultural workers to win 
the minimum wage, as a counter to this 
repression has been let loose. Therefore, the 
point is that tbe agricultural workers have been 
suppressed brutally because they are 
demanding minimum wage. Here I would like 
to quote from the TIMES OF INDIA. The 
Times of India in its Editorial says: 

"Harijan group had gathered to protest 
against the eviction from a small plot of 
land and that makes the theory of encounter 
untenable. According to one estimate more 
than IOO persons are butchered every 
month in the nine districts of North Bihar, 
which are prone io this  kind of violence." 

I would like to draw the attention of the 
hon. Minister to this. 

"The primary reason to the continuance of 
the administration of the Goondas appears to 
he their main common opposition to the 
efforts by the landless to assert their rights 
to organise themselves around elementary 
demand for minimum wage." 

My point is that the biggest labour force of 
the country, which we call the agricultural 
labour, does not get the minimum wage. They 
have no security of job and have no    human 



 

[Shri Gurudas Das Gupta] working 
conditions. In this respect, I would accuse the 
Labour Ministry of break ig its pledges 
because as far back as in 1980, Mr. Anjaiah 
said on the floor of parliament that they were 
going to enact a comprehensive labour 
legislation to protect the interests of the 
agricultural workers. That ha; not yet been 
carried out. You can imagine the labour force 
which his brought self-sufficiency in food, as a 
result of whose work agricultural production 
has increased, is being denied payment of 
minimum wages. There is no gratuity, no pen-
sion no security of job and no compensation 
because of injury. This is the situation in our 
country after so many years of independence. 
And Mr. Anjaiah, the Labour Minister has also 
broken his pledge most unfortunately. 

I can tell you the history of the Labour 
Ministry is a history of breaking 0f pledges. To 
quote again the Minister of Labour. Mr, 
Anjaiah, on 7-1-1985, according to a UNI 
Report said: 

"Government would soon initiate 
measures against defualters of provident 
fund. The Management had usurped 
workers provident Fund to the tune of IOO 
crores of rupees and the amount should not 
be realised without initiating drastic 
measures—Anjaiah." 

Just imagine, in our country Rs. IOO crores 
has been misappropriated and it requires 
enactment of a law. Severa] months have 
passed, but no step has been taken by the 
Government: neither by Mr. Anjaiah before he 
left, nor by the new Minister after he assumed 
the office to ensure measures so far as 
enactment of law is concerned for recovery of 
this defaulted money. 

Secondly. Smt. Ram Dulari Sinha 'ln 1981 
said in Calcutta that the ele-vant  law«  would   
be   amended   'soon' 

to enable the State Labour Departments to set 
up joint recovery cells for provident funds and 
ESI dues. That also has not been done. In 
West Bengal alone, Rs. 30 crores have been 
lying in arrears in the ESI Account. You are 
giving concessions to the monopoly capital 
draining resources, from the State Exchequer, 
but what are you giving to the workers? ESI is 
a contributory fund. Main money is being 
given by the State Government and by the 
workers themselves and by the employers. No 
money is given by the Centre. Even that 
money is usurped; and no law is enacted to 
ensure recovery of ESI dues eaten up by the 
employers. 

Thirdly our new Labour Minister said on 
15th March, as per the Press Report: 

"The Government proposes to enact laws 
for the protection of the construction 
workers." 

We are having 60 lakhs of construction 
workers in our country, of which 10 to 15 per 
cent are covered by the Provident Fund. They 
have no security of job. In many cases they 
have no salary scale at all. Therefore, Sir, the 
history of Labour Ministry is a history of 
giving pledges and breaking the pledges. 
Therefore, I call upon the present Minister and 
the Government to see what he can do in 
respect of the pledges that he has given or that 
were given by his predecessor. 

MR. DEPUTY CHAIRMAN; Please hurry 
up. 

SHRI GURUDAS DAS GUPTA;    I am 
hurrying.   I   will     make  two  or three points  
more.  Let u*     imagine how our Labour 
Department is functioning? How our bonded 
Labour Ministry  is     functioning?     Tak»     
for example fixation of minimum Wages. 
According to  the   Planning  Commission,   
the minimum    wages for    the urban  area  
should  be   Rs.   600.    But our  Labour  
Ministry  has     fixed   the minimum     wage     
for      the       urban area    in    Delhi    at     
Rs.  414.    Even the   directive   of   the   
Planning   Commission is being violated This 
Rs. 414 
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minimum wage is below the poverty line. 
When the country is supposed to fight against 
poverty, there is so much of tears rolling down 
the cheeks of our national leaders; and lot of 
money is being spent on Adivasis, but this 
Ministry is fixing up a wage just beiow the 
poverty line and in utter disregard of the 
directive of the Planning Commission. 

Sir, the cost of living index is be 
ing calculated on a family expendi 
ture survey which was carried out 
in 1958-59, base year as I960. Sir, 
iu«t imagine you want to modernise 
the country. You want to bring high 
technology for industry. You want 
hi-technology to be used. But you 
want the workers to lead a life which 
they led some 25 years back. This 
modernisation is meant for the in 
dustrialists. It is not meant for the 
worker.--, who move the machines; and 
they have to lead a life of medio 
crity ___  

MR. DEPUTY CHAIRMAN: Please 
conclude now. Otherwise, j will call the next 
speaker. 

SHRI GURUDAS DAS GUPTA: I •.vill 
make one or two points, oiik-ness of 
industries is the biggest problem in the 
country. There are over 1 lakh units which are 
sick. The employers suck the blood of the 
units and then discard. It is just like a villain 
enjoying a woman and then throwing her 
body into a river. The industrialist", of our 
country are using the machines for their own 
benefit and for the modernisation of their own 
life style. After they extract everything from it 
then they discard it. That is the reason for 
sickness. But. ultimately the workers are vic-
timised Sir, may I know from the class. I call 
this laobour policy as Minister what is his 
attitude towards the sickness of industries 
which are growing at an an aiarming and 
menacing rated in our country every dav" 

MR.  DEPUTY CHAIRMAN;   Pleas< sit 
down. 367 RS—7 

SHRI GURUDAS DAS GUPTA: Just one 
more point. I call this labour policy as anti-
labour. I call this labour policy as pro-
capitalist. I call this labour policy as total 
disregard towards the interest of tlie working 
anti-people. I demand the reversal of the 
policy. I want the Minister to tell me, whether 
he is going to have a look at the policy and 
examine the policy?    Thank you. 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P. A. 
SANGMA); What d0 you call yourself? 

SHRI GURUDAS DAS GUPTA; I call 
myself as a friend of the people. At the same 
time, I do not call yourself as an enemy of 
the people. Otherwise I would not have 
appealed to you. 

SHRl CHIMANBHAI MEHTA (Gujarat): 
Mr. Deputy Chairman, Sir, I was hearing the 
speeches from the Opposition side very 
carefully and I must make a note that they 
foiled to see any positive achievement on the 
side of the Government. If there are any 
shotcomings on the part of the Labour 
Ministry and of the Government on the labour 
front, they could have suggested some points 
to enable the Government to make .'Ome se'f-
assessment and make necessary corrections 
for the improvement 

Now, Sir, what I feel is that the Government 
has done something good on the labour front 
during the last year. The interest on provident 
fund has been raised. The bonus limit ha.=, 
been raised. Slab of eligibility limit for income 
tax has been raised so that the clerical staff is 
not covered now by income tax. Then if you 
go through the Budget, you will find that in 
Twenty Point Pogramme, there was Rs. 1,000 
crores of expenditure last year, but this time, 
exoenditure has gone up six times more. 
Housing is also promised for weaker section 
and one of the most important Bills that was 
passed 
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[Shri Chimanbhai Mehta | 
in the last Session was about the prevention  of    
SICK  units.    This was  a very    important    
measure    so    that    unemployment could be 
curbed and controlled. 

Now having said these thingi that the 
Government has done something good, let us 
come to the shortcomings of the departments 
and the Government on this front also. Sit 
tiiere is a sort of depression in a section of 
industries. A review was made that there are 
more than 80,000 sick units in the country and 
then the conclusion emerged that 52 per i_eK 
of the sick units were mismanaged Now, there 
is a Bill passed iu tho last Session on this, but 
then also the question would arise. Suppose 
you nationalise some units and sometimes our 
Opposition friends emphasise and concentrate 
more on this aspect and I share their 
sentiments but I feel nationalisation alone is 
not the answer to the problem. 

Mismanagement is done deliberately and we 
are hapless. Government JS also helpless 
although it can take some measures. But when 
the units are nationalied, say NTC has get IM 
mil's and they have made a proposal that five 
textile mills should be closed down. Now, if 
the NTC  wants to close down the mills, who 
should -ake it over? The question is, there is 
mismanagement in private sector as well as in 
public sector too. 

In the public sector although we call it a 
na'ionalisation, it is not a socialist 
nationalisation. It is a bureaucratic 
nationalisation. Bureaucrats are handling 
things. Now-a-days bureaucra's are made 
Chairmen of the undertakings and there is a 
two-in-one, Chairman-cum-Managing 
Director, both are one in the name of 
efficiency and today, Sir, if you have gone 
through the Times if India, if it has come 
across you at the bottom there is a news.:" 
"that because public undertakings are not 
doing well.   there will be a foreign 

consultancy and joint venture in the name of 
NRI's having American companies in U.S.A." 
So, step by step, they are going down. Why 
can't we improve at least public sector which 
is in our hands? Why should there be •a 
bureaucrat bolding the office of Chairman-
cum-Managing Direc'or. I am not against all 
bureaucrats, but I I am against the system of 
bureaucracy for 'he simple reason that an 
officer does not have a day-to-day direct 
contact with the workers and the people and 
therefore, he does not know certain basic 
things, certain basic practical problem* which 
non-offlcial Chairman may understand and 
will translate such i*houghts into action so the 
public sector undertaking tries to improve. But 
this is not being done and here lies '-he fault. 

My second point is labour participation in 
management. If a public sector is going 
corrupt who can control it? It is only the 
labour because the labour is going to suffer. In 
*he five textile mills that are proposed to be 
closed down by the NTC, not a single director 
of the NTC is going to suffer from hunger. But 
as I have seen in Ahmedabad, dozens of 
workers commit suicide because there is no 
alternative means of livelihood for them. So I 
have been reques'ing the Ministry, "why don't 
you start labour participation in management?" 
But till to day only perfunctory things are 
being done. We try to enact some measures, 
but the role that is allotted to the labour is not 
commensurate with *he directive principle of 
labour participation or of socialism. Here lies 
the whole crux of the problem. As I 
understand, more and more industries are 
going to be sick. And whein the public sector 
unifs fail, ideas of joint ventures are trotted out. 
And now non-resident Indians staying in the 
USA would float a company and fhey will 
have 51 per cent share and they will have a 
joint company with Indian public  sector 
companie*. 
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THE MINISTER OF STATE IN THE 
DEPARTMENT OF CIVIL AVIATION 
(SHRI JAGDISH TYTLER): Forty-nine per 
cent. 

SHRI CHIMANBHAI MEHTA; Today in 
the Times fi India it is given as 51 per cent. 
Thank you for correcting me. This is how 
neo-colonialism works. It works because of 
our own weaknesses. Foreigners invaded 
India not because -hey were strong but 
because we were weak a country suffering 
from casteism and communalism. Now the 
bureaucrats are failing and partly our 
politicians are also failing; therefore, our 
economy is suffering and it will come more 
and more under strain. Here comes the role of 
the labour. 

Here I will praise the general achievements 
of the Government but I will also point out the 
shortcomings. Now, what about the labour 
move-men"? An hon. Member said just now 
that millions of workers went on strike. For 
what? Sir, unemployment is everywhere in the 
country. Can I demand that because I am a 
worker, when I retire, my son should get the 
job and no other unemployed worker Is this 
the way we are trying to build lhe labour 
movement? When there are no issues, we try 
to bring in issues. On flimsy grounds, We 
organise strikes. What is our attitude towards 
production? As a sincere labour segment of 
*he society, we must ask for the redressal of 
the workers' grievances. But there should be a 
positive approach towards production, to-
wards certain norm and towards national 
duties. This has been forgotten. I may say that 
there are several unions, hundreds of unions, 
thousands of union, where elections are not 
held, or are held just on paper. The President 
and the General Secretary just write down 
their names and put it in the press. If the 
workers are suffering from this sort of 
treatment, when there is no democracy in the 
labour movement, then ultimately what will 
happen to'  the   public   sector, 

what will happen to the nation? Wa say that 
the workers are the vanguard of the nation. 
But if, as trade union leaders, we do no'; 
remove these basic weaknesses, the workers 
can not play the role that we are expecting of 
them. Therefore, the labour movement should 
see that election* are properly held. A 
representative from the Labour Ministry or the 
Registrar's office rnust go to the general body 
meeting. He is not supposed to intervene but 
at least he must report back whether the 
elections were held properly or not. The 
workers should know, as to who are the 
genuinely elected leaders. Now-a-days we 
know that in the labour movement, a Mafia 
section has already emerged. They organise 
strikes just to blackmail the employer and to 
blackmail the employees also. Genuine 
workers who want to go and work are 
murdered. Did it not happen in Bombay? Is it 
not happening in othe places? Because, there 
is no genuine democracy in a section of the 
labour movement. I don't say the entire labour 
movement is suffering from this. But with 
such a labour movement how can you 
improve the public sector? I made a criticism 
from another angle, that Government is 
appointing bureaucrats as Chairmen and 
Managing Directors—CMDs—but the labour 
movement is also responsible for remaining 
inactive and passive on this issvte. After 
retirement of a worker, he is given the birth 
right that his son will be given the job. When 
there is unemployment on such a huge scale 
and if people are organising strikes on such 
issues, can we call it a stand for strengthening 
national economy? No. Therefore, the whole 
issue has to be looked into properly  and  the    
Labour    Ministry 

should examine thoroughly what is happening 
within the labour movement and within the 
labour organisations. This is also a very 
important aspect.     (Time-bell  rings*). 
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The other day some speakers—they are not 
here now—were advocating the theory that 
labour leaders should not go into politics and 
politicians should not go into labour 
movement. They do not know the primary ele-
ments of labour movement in India. What was 
Mahatma Gandhi? Mahatma Gandhi organised 
a very important strike in Ahmedabad at the 
end of the First World War. He won :he 
demands. He was one of the great labour 
leaders. He was a great-statesman. He was a 
great politician. And he was a great saint too. 
He was three-in-one. Therefore, all labour 
leaders, if they want to »sivo the nation, serve 
the working class, they must turn out to be first 
rate trade unionists, they must turn out to be 
first rate statesmen, they must possess the 
virtues of a saint. It is not the narrow, political 
self-interest that we should cultivate. 
Therefore, such talk is crude and primitive; 
you should not advocate that labour leaders 
should not go into politics, there are 
bureaucrats in the Labour Ministry who try to 
work out this sort of a legislation that outsiders 
will not be allowed to become office-bearers. 
We cannot agree with this {Time-bell rings). 

Now about violence in labour movement. 
Violence should be condemned by all trade 
unions. Some trade unions try to organise 
violence. Violence breeds counter violence. 
Sometimes the violence of the employers ia 
much more ghastly. It is like ultra 
revolutionaries inviting counter 
revolutionaries. Therefore, Mahatma Gandhi 
has shown in India that a peaceful labour 
movement can do miracles. It has enough 
strength and, therefore there is no need for 
anyone to resort to violent methods. 

I shall now make a few suggestions. 
Labour participation must be worked out 
carefully by the Labour Ministry and (the 
employing    Minis- 

tries must accept    it   because    only labour  
participation would be     able to save the 
industry.   If the employing Ministries  
controlled by burcaii-cracyt sometimes under 
the   influence of capitalists,    do    not    accept    
thia theory, then in national interesi** the 
Labour  Ministry   must   assert    itself and  say 
that labour participation is a    musi,      the    
directive    principles that are enshrined in    our    
Constitution    will    have    to     be     imple-
mented.    That should be done.    And the 
Labour Ministry should tell  the other  
Ministries  that whenever     the underakings 
fail, make big losses, and are  on  the      verge  
of closure,   then their  managers   must     be   
dismissed from   their  posts.    When  you      
can dismiss workers, if they do not perform  
their  work  properly,  why  not the managers  
be dismissed for their failures?  Why should  
the  managers and  general managers  be  
allowed to remain at the head of the undertak-
ings if they cannot run *he undertakings  
properly?    They  too   should  be dismissed.    
There    should be norms of dismissal. 

MR.   DEPUTY  CHAIRMAN:   Come to 
the last point now. 

SHRI CHIMANBHAI MEHTA: No, Sir. 
There is a very depressing picture on the 
working class front also to which I have to 
refer now. Now, Sir, caste-based unions are 
coming up. Unions based on religion and caste 
are coming up and this feature will divide our 
trade union movement and the movement will 
be working on very unhealthy lines. Trade 
union movement is for national integration too 
and, therefore, I would like to suggest that 
such unions should not be registered at all and 
if any amendment is required to the trade 
union low, it should be made. 

Now, Sir, about the ESI, I have said 
sufficiently, therefore in short I would say its 
working must be reviewed completely. The 
bonus limit should b< 
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raised to Rs. 2,500. Tbe Labour Minister in 
the past talked of workers' co-operatives. At 
least one or two examples of thig should be 
there in the country and the Labour Ministry 
should see that they work properly. 

In the public sector units, the offices of the 
Chairman and the Managing Director should 
be separated and the Chairman should be a 
non-offlcial. These are a few of my 
suggestions. The Labour Ministry, taking a 
total view of the national economy and the 
national interest and treating them as the 
foremost and treating the views of others as 
secondary, come out with appropriate pro-
posals.    Thank you, Sir. 

MR. DEPUTY CHAIRMAN: Now, Mr. 
Satya Prakash Malaviya. 

 

 

"Prohibition of employment of children 
in factories, etc. No child, below the age of 
14, shall be employed to work in any 
factory or in any mine or in any other 
hazardous employment." 

 

"Child labour continues to exist because 
of socio-economic conditions in the 
country. Moreover, in the present state of 
economic development, it would neither be 
feasible nor desirable to prevent child from 
working." 
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or even less than minimum salary. Unless there is a 
change in this mentality, their relations could not 
improve, he asserted." 

I quote: 

"Mr. Sangma, however, regretted that the 
employers thought that they were born to rule and 
the workers  were  slog with minimum 
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[The  Vice-Chairman   (Shri  Santosh 
Kumar Sahu)  in the Chair] 

SHRI S. W. DHABE (Maharashtra): Mr. 
Deputy Chairman, Sir, we are discussing the 
Labour Ministry's report for the first time in 
the last number of years. The report of 1985-
86 is a catalogue of evens. I' does not give any 
direction as to how the labour policy is going 
to be implemented and what its contents are. 
The test of the labour policy is that it must be 
able to solve the importaut   problems   and   
be   an    iutment 

ior sound economic policies and welfare of the 
working classes. Unfortunately, we have not 
got any national labour policy. Nor is there any 
attempt to evolve it. Individual rights are not 
guaranteed under our legislative provisions. 
Collective bargaining has been given a go-by. 
Not a word about this has been said in Volume 
I of the report of the Ministry. There are pious 
hopes about the organisation of rural workers. 
Though we adopted a convention, we have not 
taken any further steps. 

The  same   is the  position   even  in the   
newspaper   industry.   Automation is   the   
main   problem   today.        The Hindustan 
Times newspapers has been closed for the lnst 9 
days because of impending automation and the 
workers are      demanding    a      negotiated      
settlement  on   such  an      important  issue. 
National   Herald   at  Lucknow        has been 
closed fo'r the last 4 months. The National 
Herald here has been closed since   18-4-1986.    
There   is   a   French News      Agency      called 
ACF.    It ?s working from the PTI building.      
To the best of my knowledge, they have 
smuggled     computers and they    are removing   
all   the   Indian   employees. Tlie      previous     
Labour     Minister     had constituted u Tripartite 
Committee to consider the  implementation of 
Palekar Aware and for other matters. In the last 
meeting which I had attended, there     was a      
demand by    the representatives   of   the   trade   
unions that there should be a discussion on the      
question  of      automation     and increase  in 
the wages.  Those  discussions  we're  not yet 
held though promised by the eariier Minister. I 
appeal to   the  hon.  Minister  that  he   should 
immediately     call  for  the  Tripartite 
Commitee   meeting    of    the     newsnaner 
management      and   the      newspaper 
employees' representatives to consider the  vital  
issue  of automation in the industry    and    
retrenchment.    Tn    Rahasthan State alone, Sir, 
500 newspaper employees  have  been  
retrenched  because   of  the  new   automation  
introduced there.    Therefore,  this    au«s-*    
tidn of automation is very important 

MR. DEPUTY  CHAIRMAN:    I am 
calling the next speaker, please. 



 

[Shri S. W. Dhabe] 

and require se'rious consideration before it 
develops into a largre problem just like the 
Wage Board. 

Sir, the second point which I want 
to submit is collective bargaining. As 
far back as in 1969, the National 
Labour Commission recommended 
that for collective bargaining, one 
single agent union in the industry is 
necessary. Today we have got a set 
of Acts under the State legislations 
like the Bombay Industrial Relations 
Act in Maharashtra. There are sinnlar 
Acts in Madhya Pradesh and Rajas 
than where there is a provision for 
statutory recognition and also a 
representative union. It is high time 
that we should have recognised 
unions in every industry. The need 
for provision for recognition of unions 
was stressed in the Second Five Year 
Plan. We are in the Seventh Five 
Year Plan. More than 20 years have 
passed but we have not yet been able 
to come to the grip of the problem, 
that is one union one industry. In the 
multiplicity of unions and in the 
democratic set up, it is not possible 
to have only one union under the law. 
Therefore, a law for the statutory 
collective bargaining agent is a must 
if the hon. Minister wants any pro 
gress to be made in production and 
discipline and industrial peace. It is 
a matter of great regret that for the 
last 30 years we are only having a 
voluntary code of discipline. And 
according to the criterion given in 
the code of discipline, we are having 
the recognition of unions on the basis 
that it is given for two years. In that 
code it is provided that 15 per cent 
membership is for an undertaking 
and 25 per cent membership for the 
industry. Sir, this question was 
examined at length by the National 
Labour Commission for which no 
less a person than Mr. Justice Gajen 
dragadkar, the former Chief Justice 
of the Supreme    I   Court, 
was the Chairman. It made a ?ery. important 
recommendation for Constituting the     
Indusrial Relations 

Commission which should go into the question 
as an independent agency and give recognition 
to the unionsi But even now the Government is 
not taking any decision. Why? That shows, as 
what my friend and colleague, Mr. Sukul was 
saying earlier, the political interest is in the 
maintenance of the status quo. All the trade 
unions are demanding that the unions should be 
recognised by secret ballot. If we can elect a 
Government, a democratic Government by 
secret .ballot and people voting, why is the 
difficulty in having a secret ballot in 
recognising the union and verifying it? lt will 
show which has got the majority. Otherwise, 
Sir, see what happened in Maharashtra. In spite 
of the opposition of the recognised Textile 
Union the Rashtriya Mill Mazdoor Sangh strike 
took place in Bombay. The union was claiming 
two lakh workers membership. But all the 
workers went on strike. Therefode, if industrial 
harmony is to be established, I urge the hon. 
Minister to take a decision to have a statutorily 
recognised collective bargaining agent in each 
industry and undertaking. Sir, this important 
aspect is being neglected and then we blame 
Uie 4.00 p.m. working class and also others that 
production is affected on account of 
multiplicity of unions, intrajunion rivalry or 
workers are not unionised. Therefore, in order 
to unionise the workers it is very essential that 
you must create a healthy industrial relations 
machinery. 

The second most important aspect in this 
country is the welfare of rural workers. This 
question of welfare of 'rural workers has been 
discussed in the Ministry's Report at pages 26 
to 31, paragraph 9.2. I quote from the 
Ministry's Report "I.L.O. Convention No. 141 
concerning the Rural Workers' organisation 
was ratified by India on 18 August 1978. 
Since then there has been a substantial effort 
on 
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the part of the Government to identify the 
different categories of rural workers and work 
for their socioeconomic upliftment." A few 
lines which are mentioned in this paragraph 
are totally irrelevant so far as the subject of 
ILO is concerned. The ILO Convention No. 
141 related to the freedom of the rural workers 
organisation. Secondly, the Government must 
come forward for giving protection to office 
bearers of rural workers' trade unions. For the 
last six years the Government has been talking 
of welfare of rural workers but has done 
nothing for promoting rural workers' trade 
unions. 

The Industrial Disputes Act or the Trade 
Union Act is not amended to give the rural 
workers' organisation what is called immunity 
from victimisation. These workers are still at 
the mercy of the landlords and the 
Government has failed to take any action in 
this matter in spite of the ILO Convention 
being adopted in 1978. 

Sir, another question which is very 
important is about the service condi 
tions of the rural workers and rural 
disputes. Provisions of the Industrial 
Disputes Act, do not apply to the 
rural workers, you know, what is 
then the machinery for the rural 
workers available today? No machi 
nery has been provided for them and 
there ig no machinery for the solu 
tion of rural disputes? Nor has any 
legislation been passed for their 
service conditions on the lines of the 
Industrial Employees      (Standing 
Orders) Act, 1946. Consultations are held in 
India with the industrial workers only. 
Recently Indian Labour Conference (ILC) was 
held. But not a single topic of rural workers' 
was discussed there. The largest number of 
workers today are in the rural sector. They 
require more attention because they are 
unorganised. They have got more problems. 
They have no security of wages and no 
security Of job. Therefore, I apoeal to the 
Minister to have a standing committee and call 
a conference only   for 

diseussing rural wo'rkers' problems. In fact, 
the time has come to have a separate Ministry 
of Rural Labour. The rural machinery which 
is working today is oriented fully for indus-
trial wo'rkers and therefore it is very essential 
that an early action is taken to see how to 
organise these workers so that it will help in 
trying to improve the rural economy and wel-
fare of rural  workers  {Time bell rings). 

Sir, one more point and I will finish. Then, 
I want to suggest to the Minister that we all 
talk of settlement of disputes. Under the 
Industrial Disputes Act, 1947, which was 
amended, we have provided for a grievances 
settlement machinry or a committee. Now, 
this grievances settlement machinery or a 
committee which was provided by the Act up 
till now, Government has not set up, though it 
has been passed five or six years ago or had 
any meeting. 

Then, Sir, as you know, the Payment of 
Bonus Act was passed during the Emergency 
and it was said that it should be made 
applicable to workers in a factory where they 
are less than 20 but more than  10. Even after 
the amendment that has been made for the last 
ten years, no notification by the Labour 
Ministry making it applicable to workers 
working in small scale secto'r has come. I, 
therefore, appeal to the Minister that the ques-
tion of implementation of all the labour laws 
and the decisions taken by the Government 
should be looked into and proper monitoring 
done. Lastly, there is no family planning in 
our labour legislations. We have got more 
than one hundred statutes on the Statute Book. 
Time has come when the Government should 
form a labour code and have less legislations 
so that the labour issues can be solved easily. 
With these words, I conclude. 



 

SHRI KAPIL VERMA (Uttar Pradesh). Sir, 
there is no industry today in the country so 
much faced by unrest as the newspaper indus-
try. This is because of the Wage Board and 
denial of justice to the newspaper men. We 
are thankful to both the Houses as well as to 
all the political parties and the people in 
general for their great support to the cause of 
journalists but we are Borry that all this 
protest and all this support to this cause has 
had no effect on the Wage Board. Despite 
strong protests voiced in the country the Wage 
Board has gone ahead with its unjust attitude 
to the journalists and non-journalists . You 
will be .surprised to know that they have not 
changed even a coma of their earlier resolve 
and earlier recommendation of 7.5 per cent 
interim relief with a minimum of Rs. 45. How 
unjust it is? You will appreciate that ten years 
ago—now the prices are two times higher—
the minimum interim relief granted to 
newsmen was Rs. 851- and today it is Rs. 45. 
My information is that they are submittng 
their report today or tomorrow; probably 
today and this is the majority report. The 
Chairman and two independent members have 
gone completely by the views of the 
proprieors. Unfortunately, they have not 
listened to the voice of reason, to the mass of 
evidence produced by the representatives of 
the working journalisis who had to walk out 
and I am sure the Labour Minister will 
appreciate the illegality when I say that the 
Chairman and two independent members 
introduced certain proposals for which they 
did not give any reasons. This is grossly 
illegai, x hone the Minister will take notice of 
it. But later while writing the report as an 

after-thought, they gave some reasons and 

that too completely invalid. 

Secondly, they wasted six months in 
arguing as to what is the difference between 
the interim rates of wages and the interim 
relief, which is absurd. They wasted six long 
months and later the Chairman came to the 
conclusion that there.was no difference after 
the Government wrote to them. The 
Chairman was more interested in his status 
and the type of accommodation which he 
wanted like a Cabinet Minister and a P. A. 
round the clock. And the House will be 
surprised to know that the Chairman was 
interested in a world tour going about the 
world, on a round the world tour. But he was 
restrained by memebers who toid him that 
this will be absurd and that this will only 
bring shame to the Wage Board. So much of 
valuable time was wasted by them and what 
they produced is just anti-labour. 

The hon. Minister was good enough to 
indicate in his reply yesterday, during 
question Hour, 'hat the Government has 
ample powers under section 30A of the 
working Journalists Aet to radically modify 
the recommendations of this Board. This 
stands on a different footing altogether from 
the final recommendations. So far as the 
interim rates of wages go the Government has 
full powers and I am sure, the Minister will 
do full justice 1o the journalists and undo the 
wrong done to them by the M {he two 
indeatJiicent member and the two proprietors 
who have acted in union aeainst the working 
class. This Government is a socialist 
Government and is committed to the cause of 
workers. Therefore, I am sure it will do 
justice and it will act quickly. 

Sir, you will be surprised to know that 
even the earlier Award the Palekar Award, 
has not been implemented properly. 
According to the figures given by the 
Government tt 
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self to the Committee, to the tripartite 
committee set up by Government to oversee 
the implementation of the recommendations 
and ensure that these are given effect to 
properly only 655 establishments 
implemented the recommendations 33 did it 
partly and as many as 293 establishments did 
not at all implement the recommendations. 
They have moved the courts. Some of them 
have moved the courts. The matter is 
pending. You will be further surprised to 
know that the cases pending in the courts will 
come up in the Supreme Court six months 
later. They have not been taken up as yet. 
You will appreciate how much delay is 
caused in securing justice to the journalists. 
When after years and years of labour some 
thing comes out it is not implemented by the 
proprietors of newspaper This is our fate. Not 
only the Paleker Award. 

Another problem which is worrying us is 
automation, modernisation in the newspaper 
industry and introduction of new technology. 
This is possing a threat to the employment of 
thousands of workers in the newspaper 
industry on the non-journalists side, The 
Government had given an assurance that there 
will be no retrenchment following 
introduction of new technology. But 
newspapers are resorting to largescale 
retrenchment. For example, in Makkal Kural 
in Madras, Rajasthan Patrika and Rajput of 
Jaipur. The Prime Minister's assurance on 
December 16, 1985 of bringing in a Bill to 
ban retrenchment in the newspaper industry 
as a result of automation, has not yet been 
fulfilled. I hope, the Government will di it. 
Before I forget this point, let me appeal to 
tine Minister to take the responsibility. The 
Centre should take the responsibility directly 
of not only ensuring that there '» no    
retrenchment 

because of automation, but they shouid also 
call a tripartite meeting of the newspaper 
industry to ensure that there is no 
retrenchment because of automation. The 
Government should take the Centre should 
take the responsibility of implementing the 
Paleker Award as well as the new Award 
which wil] be coming. Sir, pension for 
journalists is another important subject which 
has been engaging the attention of journalists 
and noa journa ists alike. Some Governments 
like Kerala have implemented it but we differ 
radical :y form Kerala Government because it 
has given some sort of a dole which is insult-
ing. We want a scheme in which the 
journalists can contribute something the 
proprietors can give something and the 
Government can give something. I hope the 
Government of India will introduce a 
comprehensive pension scheme as a social 
security measure for journalists. 

Then, Sir, there is the need for drastic 
change and improvement in the Industrial 
Disputes Act and oher trade union Acts which 
are totally inadequate. I hope the Minister, 
while replying will indicate the highlights of 
the changes he han promised to introduce. I 
must point out that the Labour Courts take 
very long to decide the cases of journalists. 
The litigation drags on and the poor 
journalists or the poor workers can not 
compete with the proprietors who have the 
company funds to finance litigations. Even 
after the High Courts gave a verdict in favour 
ot the journa'ists and the working class it is 
not implemented as is happening in U. P on a 
large scale. Therefore, the Industrial Dispute 
Act and the labour laws must be changed 
suitably so that speedy justice is available to 
the journalists and to the other working class. 
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[Shri Kapil Verma] 
My last point is that there should be 

permanent automatic wage revision 
machinery. Internal division of integrated 
establishments t0 bring down profits Bhould 
be avoided and evading of taxes should not be 
permitted. Many companies have been split 
inio separate companies to look after new 
supply, print:ng, editing, distribution, etc., as 
has happened in the case of Eenadu, and the 
Government is doing nothing to prevent the 
illegal acts committed by them. In this way 
they are denying real wages to journalists and 
they are evading taxes. Times of Ind a has 
brought out an edition from Lueknaw under 
the banner of Jana Sewak Karyalaya just to 
defy the law'and deny trne wages. Times of 
India is one of the richest newspapers in the 
country but it is doing very little for the 
journalists. It is bringing out editions under 
the banner of different captions and comp-
anies which is highly illegal. 

Lastly, I would like to appeal to the 
Minister to pay attention to the indefinite 
strike in the Hindustan Times and to bring 
about settlement so that strike is withdrawn 
and the Capital 5s not denied of the benefit of 
such a good newspaper. 

I hope the Minister will kindly reply to 
these points and take speedy action to bring  
relief to journalists. 

SHRI P. A. SANGMA: Sir, I thank the 
hon. Members who have participated in this 
debate. I thank them for having raised a 
number of vital issues and also for having 
given a lot of suggestions.' I can assure the 
hon. Members that t'ne suggestions that they 
have made will certainly be taken note of and 
we will pay our attention towards all those 
points to see what can be done. 

Tomorrow is the May Day and tomorrow's 
May Day happens to be the Centenary May 
Day. On behalf   of 

myself, on behalf of my Ministry and the 
Government of India, I would like to take this 
opportunity of conveying our greetings t0 the 
workers for the Centenary May Day and I 
wish the celebrations all over the country aU 
the success. 

Sir, on lst May last year, our Prime Minister 
addressed    the   workers in Dhanbad.    In his 
address to-the workers, the Prime Minister 
appealed Io the workers to  be more 
responsive, to be more    responsible,    to   
work    very hard and to do it in a manner   
whicii will create a good industrial relation 
situation in    the    country.    I    must thank 
the workers today that     they have    very      
positively     responded     to the call given by 
the Prime Minister. This can be seen from the 
overall improvement that has been achieved in 
1985, whether it is in the field of disputes, 
whether it is in the matter' of strikes or lock-
outs or man-days lost, or in the loss of 
production or maybe in the field of closures or 
the workers affected.     If   you   look   at these 
figures, you will find that there   has   been a 
tremendous improvement in the over all 
industrial relation situation in the country.    I 
had an occasion of informing the House 
yesterday also during the Question Hour and I   
would not like to repeat the things in many 
details, but I think I should    quote some of 
the figures.   If you look   at the number of 
disputes in 1984,     the total number was 
2094.    In    1985 it came down to 1522.    The 
number of strikes in 1984 was 1689 and in 
1985 it came down to 1156.   The   number of 
lockouts in 1984 was 405.  In 1985 it came 
down to 366. The number   of man-days   lost, 
as I informed     the House yesterday, came 
down     to>m 56.03 million mandays to 29.19   
million mandays.    The production     loss due 
to strikes and lock-outs in    1984 was to the 
tune of Rs. 528.06 crores. It came down ln    
1985 to Rs. 261.80 crores. 

SHRI SUKOMAL SEN (West Bengal): 
Will the Minister   afeo kindly 
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give the figures of mandays lost due to lock-
outs and due to strikes separately? 

SHRI P. A. SANGMA: Well, I thought 
yesterday I had informed 'the House but if the 
hon. Member wants I can repeat it. 

SHRi GURUDAS DAS GUPTA: In reply 
to my question, the hon. Minister himself 
said that mandays lost due to lock-outs had 
gone up in 1985 in comparison to 1984. 
Therefore on the point of mandays lost due to 
lockouts, does the Minister consider that the 
industrial relation situation in the country 'has 
improved? It is not a question of decline in 
the number of disputes. It is a question of 
number of mandays lost and whether it is a 
fact that the number has increased this year 
as compared to last year. This is because of 
the offensive policy let loose. 

SHRI P. A. SANGMA: I wlil not rely on 
the figures that are available here. Because the 
figures are very very good I will not certainly 
claim that there has definitely been a better 
situation of industrial relations in this country 
. As I have been saying in many forums, the 
real industrial relations in this country would 
be measured in terms of production and 
productivity. I have always been maintaining 
that. But then, when we talk about the man-
days lost and the number of lockouts, this is 
the figure I am giving to you. But since 
yesterday I had given the break-up of this 
figure, I thought perhaps today I could skip it. 
I can repeat it if the honourable Member 
wants. In 1984 out, of 56.03 million mandays 
lost. 39.96 mill'on mandays lost were due to 
strikes and 16.07 million was due to lock-outs 
which means the share of s+rikes was 71 per 
cent and the share of lock-outs was 29 per 
cent. This trend was reversed in 1985. Out of 
the total 29 19 m'nion mandavs lost, 10.32 
million was due to strikes which mpan 35 per 
cent was due to strikes and 18.87 million 
mandays lost due to lock-outs which means 
65 per cent. 

SHRI SUKOMAL SEN; That means 
capitalists are on the offensive against the 
workers. You agree to it, you admit it? 

SHRI P. A. SANGMA: 1 am giving you 
the facts. 

SHRI GURUDAS DAS GUPTA: But it is 
for you to draw the inference. 

SHRI P. A. SANGMA: And I must say 
that the overall improvement in aU these 
areas has been reflected in the industrial 
production figure also. Now, in industrial 
production we have a growth rate of 5.4 per 
cent as on January, 1986 over January, 1985. 
Therefore, this has been reflected in the 
industrial growth and therefore, Sir, I have 
said that there has been an overall imp-
rovement and we must give credit for this to 
the workers. I take this opportunity  of  
congratulating  them. 

SHRI GURUDAS DAS GUPTA: But 
don't give credit to the employers. 

SHRI P. A. SANGMA: I think we should 
give credit to everybody who is involved in 
industrial relations and industrial production. 
I will give credit to you also because you are 
a very active trade union leader and I think to 
a certain extent credit goes to you also. But, 
Sir, there are a number of areas where we can 
have a look where the situation of industrial 
relations can be improved and, of course, our 
intention and our aim is towards achieving 
more and more better relations between 
employer and employees, between 
management and workers. This has to be 
achieved and this can be achieved, I th:nk, not 
merelv by laws. Acts or regulations— as I 
said yesterdav also—but basically what is 
more imoortant is attitude, what is more 
important is the approach from both sides I 
should say, from the workers as well ar? from 
the management because, as I maintained 
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[Shri P. A. Sangma] yesterday, it is 
basically a human relationship and it is very 
difficult to regulate human relationship by 
laws. Therefore, it is basically a question of 
attitude and for that thex-e should be more 
dialogue, more discussion and more meeting 
of minds between the employers and the 
employees. 

SHRl S. W. DHABE; There are more than 
81 unions. 

SHRI P. A. SANGMA: Yes, I think you 
have raised this question. Mr. Sukul also very 
forcefully made this point yesterday. Mr. 
Sukul spoke about multiplicity of unions and 
Mr. Reddy also mentioned that there should 
be one union in one industry or one union in 
one unit. I don't know. I am inclined to agree 
with this suggestion that there should be an 
attempt to reduce the multiplicity of unions 
because I also firmly believe that by reducing 
the multiplicity of unions the bargaining 
power of the working class can be increased. 
They will have more bargaining power. 

SHRI GURUDAS DAS GUPTA: Will the 
Minister agree for secret ballot for 
recognition of the union? 

SHRI P. A. SANGMA: For recognition 
and for... 

SHRI GURUDAS DAS GUPTA: Secret 
ballot. 

PROF. C. LAKSHMANNA (Andhra 
Pradesh); It is one of the requests. 

THE VICE-CHAIRMAN (SHRI 
SANTOSH KUMAR SAHU): Let him 
continue and finish. Then you can ask. 

SHRI P. A. SANGMA: This matter has 
been gone into by the Sanat Mehta 
Committee. The Committee Report has been 
submited, and the Government is looking into 
it. 

 SHRl S. W. DHABE: How many days will 
you take? 

SHRI P. A. SANGMA; I think, by the 
Monsoon Session of Parliament, when you 
come back, you will come to know of it. I 
can promise that. 

PROF. C. LAKSHMANNA: Yoi: wili 
have a comprehensive legislation. 

SHRI P. A. SANGMA; Yes, you. wili 
have a comprehensive legislation or 
amendment to the Industrial Deputes Aet, 
may toe the Trade Unions Act also. 

Mr. Sukul also spoke about building up of 
leadership from among the workers. Even 
here I am inclined to agree with Mr. Sukul 
that tht time has come now when we should 
encourage the workers themselves to take 
leadership, and I think we should, all of us, 
work towards achieving that objective. 

But when we talk about the working class, 
I think, many of us think about the working 
class in the organised sector. A number of 
hon. Mein-ben.5 very right in the debate had 
emphasised on the need to pay attention 
towards the unorganised sector. I think we 
have been able to pay, if not full attention, 
attention to a great extent the problems of the 
organised sector. But a larger number of our 
work force still remain? in the unorganised 
sector. It will be policy of the Labour 
Ministry to pay much more attention to this 
unorganised sector. It may be the child 
labour, it may be t'ne women labour, it may 
be the petty workers, the contract labour, the 
bonded    labour, the  rural 

agricultural labour. These are the sectors to 
which much more attention is required, much 
more attention needi; to be paid. In fact, 
whenever I meet the trade union leaders in 
meetings in the Labour Ministry anfl 
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Jn other forums, I have been emphasising 
that they have also been concentrating their 
activities, trade union activities only in the 
organised sector, and I want them that they 
snould aiso divert their a'tention towards the 
unorganised sector. 

Many hon. Members have spoken about 
the child labour. I have spoken on a number of 
occasions on the child labour. The 
Constiution of India bans, prohibits 
employment, of a child below the age of 14 in 
any mine or factory or hazardous occupation . 
There are many other piovi-sioriG in the 
Constitution. Art.cle 38(e), article 39(f), 
article 45 of the Constitution of India deal 
with various aspects of childrsn. Besides, 
there are almost one dozen Acts if Parliament, 
eleven to be precise, which deal with 
abolition or banning of child labour in various 
industries. In spite of aU these constitutional 
provisions, in spite of all the laws that are 
existing in our country today, the fact remains 
that the child labour exists in our country. 
According to the National Sample Survey 
which has been accepted by the Planning 
Commission, the child labour as on March, 
1985 was estimated at 17.58 million. These 
children work in various fie ds —in hotels, in 
rcs'aurants, as ma. I servants, as domestic 
servants—buf there are certain areas where 
child labour is concentrated like in match and 
fire works factory in Sivakasi, carpet weaving 
in War Pradesh a^i to some extent in Jammu 
and Ka-:h~ mir, the glass factory, zari 
industry slate industry, diamond cutting and 
polishing industry in Surat and in some parts 
may be in South India and Maharashtra. 
These are the areae where child labour is 
concentrated . 

Now what it to be done about this? It has 
been debated. We have to understand this 
problem of child labour. I think we can 
categorise them into three parts. The Consti-
tution says no clvld below 14 years 

of age shall be employed in factor/, mines or 
in hazardous occupations. As a result of this 
constitutional provision, when we enacted 
our laws like the exploitation of Children 
Act, Factory and Mines Act and Plantation 
Act, we have banned the child labour in 
ceriain n.dustries. Constitution does not 
speak about industries. The Constitution 
speaks about the occupations. Now, in a 
particular industry there may be some kind 
of work which are not hazardous. But when 
we have enac our laws, we had used the 
word 'factories' and 'industries'. 

Now what we want to do is that wo wani to 
separate these two things—factory, mines and 
hazardous occupations and we want to define 
what is -hazardous occupation. This definition 
will be done by a technical committee. This is 
a second part of it where, in nine hazardous 
oc-rmstions, we can regulate the employment 
of children. It is with this idea that wo have 
launched a National Child Welfare Project in 
Sivakasi the other day. It is a Rs. 14 crore 
project. We intend to launch a sim I »r 
programme costing about Rs. 28 crores in the 
carpet weaving industry in Mr'z^tir. 

SHUT SATYA PRAKASH MALAVIYA: 
Badhi also. 

SHIM P.A. SANGMA: Yes, in Mirzapur 
Badhi by May. But as I have pointed out in 
the beginning, there arc certain areas, where 
similar projects are required. I can assure the 
House that the Government will certainly 
explore the possibility of launching similar 
projects in other industries like in Glass 
industry. Zari industry or may be even in slate 
industry. But the whole question is to bo 
looked at in a much bigger way. We have 
been able to identify the problems and we 
intend to bring some corrective me-assures 
into this. I think 1 had an occasion to mention 
in this House that by the Monsoon Session of 
parliament, we should be able to bring in a 
comprehensive legislation  on  child  labour. 

Ane tt«r area, where the hon. Members 
have «'»pr*ssed their concern is     women 
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[Shri P. A. Sangma] 
labour lt has been receiving the attention of 
the Government. Now the share of women in 
the total employment ia this countr  it about 
12.6 per cent. But over the last four or five 
years—I have been looking ht the figures—
there has not been much improvement in the 
employment of wome! Ihe trend is, there is a 
marginal increas . leather I should say a very 
negligible increase. So the women employ-
ment i i the country is more or less 30 per 
cent. We have to generate more employment 
opportunities for them. We have to instill 
more confidence in them. We have a number 
of schemes for them like ITIs. We have 91 
ITIs run by various Stat© Governments 
exclusively for women. We have about 97 
other ITIs where they have a wing for women 
entrepreneurs. We have about 30 ITIs under 
the private sector having a total capacity of 
14.973 seats. These ITIs have already given 
lot of training to them. Then, we have. 
National Vocaional Training Institute for 
women at Delhi, Regional Vocational 
Training Centre in Bangalore, Bombay and 
Trivai During the Seventh Five Year Pian we 
intend to tet up another five Regional Vo-
cational Training Institutes for women. These 
sttps are being taken by the Government. But 
the allecation has been that those who violate 
Equal Remuneration Act and ti sose people 
who are exploiting the women labour in this 
country are not being puni hed. I think the 
figures whi:h I have gi>en are not very 
encouraging. In 1984 there has been 1,189 
inspections out of that in 167 cases, 
prosecutions were launched and only in 40 
cases, convictions have been done. Tn 1985 
thene is a slight improvement. The number of 
inspections that were conducted were 1,563... 

SHRI S. W. DHABE: Why don't you 
impose fine? 

SHRI P. A. SANGMA: That is the main 
point. I am happy that you have* raised that 
point. Out of 1,563.259 or 289 prosecutions 
have been done and only in 77 cases, 
conections have been made. Now, the question 
is: what is this conviction? In most of these 
cases the conviction is a fine. As I have said 
earlier, in many of the places  the penal 
provisions 

 

which exist in this Act appears to me to be an 
incentive for violation of this provision, 
because it is much easier for them to pay the 
fine rather than complying with the provisions 
of this law. 

SHRI GURUDAS DAS GUPTA: Why 
don't you change it? 

SHRl P.A. SANGMA: Yes, there is a need 
to change it. There is a need to make the 
penal  provision more stringent. 

SHRI KAPIL VERMA: Why don't you 
provide for imprisonment instead of fine? 

SHRl PA. SANGMA: Yes, we will do that. 
I think dunng the next session of the 
Parliament—I do not know—how many 
amendment Bills I will be bringing. I think it 
will be more. But only one thing I want to say 
on this ground is that many hon. Members 
have stated that the Labour Ministry has 
become a Ministry of law making and they are 
not implementing the laws. But this is not 
correct. Had we not implemented -the laws we 
would not have detected these deficiencies and 
would not have come before Parliament for 
amendments. The very fact that we are able to 
find out the loopholes in the Act testifies that 
we are really implementing the law. But I will 
not claim that it has been implemented very 
effectively. I will not claim that. 
{Interruptiom) There are many loopholes in 
the Equal Remuneration Act. For example, 
section 5 of the Act says that there will be no 
discrimination between men and women in 
matters of recruitment. But it has been 
interpreted by many others particulary by the 
employers hat this discrimination can be there 
while they are in employment. 

[The Vice-Chairman (Shri M. P, Kaushik) 
in the Chair] 

SHRl P.A. SANGMA: Discrimination 
cannot be there when they are in recruitment 
but in employment, there is no provision 
about that. That is why, I think it has to be 
changed and we have to bring in an 
amendment that even while in employment, 
there should not be any discrimination. 
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